BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 42 of 2014

09.12.2014

Heard Mr S Dey, learned counsel for the petitioner
who submits that the petitioner/accused namely; Shri Rumit M
Sangma is in no way connected with this instant case and he has
been falsely implicated by the police on the ground that he was
possessing arms without license and indulging in the un-lawful
activities. The learned counsel further contended that the
petitioner/accused is a permanent resident of West Khasi Hills
and he is ready to cooperate with the IO, so pre-arrest bail may
be granted.

Also heard Mr. R Gurung, learned State counsel who
produced the CD and submits that, prosecution as well as the 10
concerned have no objection if pre-arrest bail is granted.

I have perused the CD.

Since prosecution and the IO concerned have no
objection if pre-arrest bail is granted, the petitioner/accused is
allowed to go on pre-arrest bail for a sum of Rs. 50,000/- with
1(one) surety of the like amount subject to the satisfaction of the
learned ADM, Baghmara on the following conditions :

i) The petitioner/accused shall appear before the 10
concerned continuously for 1(one) week w.e.f.
11.12.2014, thereafter as and when required by the
IO.

ii) The petitioner/accused shall not interfere with the
investigation or tamper any evidence.

iii) The petitioner/accused shall not leave the
jurisdiction of the Court of ADM, Baghmara without
prior permission.

iv)The petitioner/accused shall be bound to face the
trial as and when necessary.

The Court Master is directed to return the CD to the
learned State counsel along with a copy of this order.
With these observations & directions this instant bail

application is allowed the matter stands disposed of.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 191 of 2013

09.12.2014

Heard Ms SG Momin, learned counsel for the
petitioners.

Also heard Mr. S Dey, learned counsel appearing
for on behalf of respondents No. 1, 2 & 3 as well as Mr. R
Majaw, learned counsel for respondent No. 4.

The learned counsel for respondents No. 1, 2 & 3
informed that Lower Court case record has been received and
pleadings is complete, so the matter may be posted for hearing
in the 1st week of February, 2015.

List this matter in the 1st week of February, 2015

as prayed for by the learned counsel for the parties.

JUDGE

V Lyndem



MC(FAQ) No. 4 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

As requested by the learned counsel appearing for the parties,
list this matter tomorrow i.e. 10.12.2014.

JUDGE

D. Nary



MC[WP(C)] No. 313 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. S. Thapa, learned counsel appearing for and on
behalf of the petitioner.

Seen the application praying for impleading the Dorbar Shnong,
Madan Laban, Shillong as respondent No. 5 in terms of the order dated
17.11.2014 passed by this court.

Prayer is allowed.

Issue notice to the newly impleaded respondent No. 5

Petitioner’s counsel to take necessary steps.

The Registry is directed to correct the cause title accordingly
impleading respondent No. 5 as one of the party.

Also heard Mr. G.S. Massar, learned Sr. counsel assisted by
Mr. L.S. Darnei, learned counsel appearing on behalf of the District
Council, who submits that he need sometime to file the affidavit-in-
opposition.

With this observation and direction, the matter stands disposed

of.

JUDGE

D. Nary



WP(C) No. 35 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Ms. S.G. Momin, learned counsel appearing for the
petitioners as well as Ms. Q.B. Lamare, learned counsel appearing for the
respondents No. 1 to 3 and Mr. P.T. Sangma, learned counsel appearing
for the respondents No. 4 and 5.

The learned counsels submitted that exchange of pleadings is
complete.

As suggested by the learned counsel appearing for the parties,

list this matter for hearing after winter vacation.

JUDGE

D. Nary



WP(C) No. 53 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. N.I. Choudhury, learned counsel, who submits that
the counsel holding the brief of the case, Mr. P.P. Baruah could not come
from Guwahati as he is not feeling well. So, he prayed that the matter
may be posted after winter vacation.

As prayed for, list this matter for hearing after winter vacation.

JUDGE

D. Nary



WP(C) No. 66 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Ms. Q.B. Lamare, learned counsel appearing for the
petitioner, who submits that she need sometime to file the rejoinder
affidavit.

Mr. R. Gurung, learned GA is present.

List this matter on 17.12.2014 for filing of rejoinder affidavit.

JUDGE

D. Nary



WP(C) No. 177 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. R. Jha, learned counsel appearing for the petitioner
as well as Mrs. Y. Shylla, learned counsel appearing for the respondent
No. 3 and Mr. R. Gurung, learned GA appearing for the respondent No. 2.

Mrs. Y. Shylla, learned counsel appearing for the respondent
No. 3 submits that she is going to file the counter affidavit in the course of
the day.

Mr. R. Gurung, learned GA appearing for the respondent No. 2
submits that he has already filed the affidavit-in-opposition and Mr. R.
Jha, learned counsel appearing for the petitioner submits that he has
already filed the rejoinder affidavit.

The learned counsels submitted that the matter may be re-fixed
on Monday.

Prayer is allowed.

List this matter on 15.12.2014.

JUDGE

D. Nary



WP(C) No. 196 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. P. Luikham, learned counsel appearing for the
petitioner.

From record it appears that the respondents No. 1 to 5 had not
filed their affidavits-in-opposition.

Mr. R. Jha, learned counsel appearing for the respondents No.
6 to 10 submitted that he has already filed the affidavit-in-opposition.

Mrs. Y. Shylla, learned counsel appearing for the respondents
No. 2, 3 and 4 and Mr. R. Gurung, learned GA appearing for the
respondents No. 1 and 5 are present, who submits that they need
sometime to file their affidavits-in-opposition.

Mrs. Y. Shylla, learned counsel submitted that the matter may
be posted after winter vacation for filing of the affidavit-in-opposition.

Prayer is allowed.

List this matter after winter vacation for filing of the affidavit-in-

opposition.

JUDGE

D. Nary



WP(C) No. 203 of 2012

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. S. Dutta, learned counsel appearing for the
petitioner, who submits that similar nature of cases has already been
disposed of by the Hon’ble Gauhati High Court and impugned notification
has already been set aside by the Hon’ble Gauhati High Court and he has
applied for a copy and yet to receive.

None has appeared for and on behalf of the respondents.

It is informed that the term of Mrs. T. Yangi, learned counsel is
over to appear on behalf of the respondents. Mr. H. Abraham, learned GA
is present.

Mr. S. Dutta, learned counsel appearing for the petitioner
informed the court that exchange of pleadings is complete.

List this matter for hearing on 03.02.2015.

JUDGE

D. Nary



WP(C) No. 222 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. P. Yobin, learned counsel appearing for the
petitioner, who submits that the petitioner has taken back the brief from
him. He is advised to take necessary steps as per the Advocates Rules
and Act.

Mr. S.P. Mahanta, learned Sr. counsel and Mr. R. Gurung,
learned GA are present.

List this matter on 17.12.2014.

JUDGE

D. Nary



WP(C) No. 237 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. E.B. Sangma, learned counsel appearing for the
petitioner, who submits that the matter may be posted for hearing after
winter vacation.

Mr. S.C. Shyam, learned Sr. counsel has no objection.

Ms. A. Sinha, learned counsel appearing for the respondent
No. 4 also endorsed the same submission.

As prayed for by the learned counsels, list this matter for

hearing after winter vacation.

JUDGE

D. Nary



WP(C) No. 242 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. L. Byrsat, learned counsel appearing for and on
behalf of Mr. M. Chanda, learned counsel for the petitioner, who submits
that, he need sometime to file the rejoinder affidavit.

Mr. A. Khan, learned counsel appearing for the respondents is
present.

As prayed for, list this matter after winter vacation for filing of
rejoinder affidavit.

JUDGE

D. Nary



WP(C) No. 282 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. R. Jha, learned counsel appearing for the petitioner,
who submits that he intends to file the rejoinder affidavit and further
submits that the petitioner is posted at Delhi, so the matter may be fixed
after winter vacation.

Mr. S.C. Shyam, learned Sr. counsel has no objection.

As prayed for, list this matter after winter vacation.

JUDGE

D. Nary



WP(C) No. 310 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard learned counsel appearing for the parties.

From record it appears that counter affidavit has not been filed
by the respondents No. 1 to 5. They are directed to file their respective
counter affidavits.

List this matter on 17.12.2014.

JUDGE

D. Nary



WP(C) No. 338 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Ms. Tanzen Yangkyi, learned counsel appearing for the
petitioner, who submits that she intends to file the rejoinder affidavit.

Counter affidavit has been filed by the respondents.

Both the learned counsels pray that the matter may be listed
after winter vacation

List this matter accordingly.

JUDGE

D. Nary



WP(C) No. 345 of 2013

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. S. Dey, learned counsel appearing for the petitioner.

Also heard Mrs. N.G. Shylla, learned GA.

Both the learned counsels submitted that the matter may be
posted for hearing after winter vacation.

JUDGE

D. Nary



WP(C) No. 360 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. S. Thapa, learned counsel appearing for and on
behalf of the petitioner.

Also heard Mr. G.S. Massar, learned Sr. counsel assisted by
Mr. L.S. Darnei, learned counsel appearing on behalf of the District
Council, who submits that he need at least a weeks’ time to file the
counter affidavit. Prayer is allowed.

Similar submission has also been advanced by Mr. J.M.
Thangkhiew, learned GA. Prayer is allowed.

List this matter on 17.12.2014 for filing of counter affidavit by
District Council as well as State counsel and affidavit by the newly
impleaded respondent No. 5.

JUDGE

D. Nary



WP(C) No. 364 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

09.12.2014

Heard Mr. V.G.K. Kynta, learned Sr. counsel appearing for and
on behalf of the petitioner.

From record it appears that no counter affidavit has been filed
by the respondents.

After going through the petition and the facts and
circumstances of the case, | am of the considered view that these types
of cases need to be disposed of on priority basis.

Respondent’s counsel is directed to file the counter affidavit by
17.12.2014.

List this matter on 17.12.2014.

JUDGE

D. Nary



